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\. ·SbPI P. R. Chakravertt: May I 
. know whether the Government· has 
Teceived a representation from this 
Committee, complaining against the 
latest deeision of U\e Government to 
redu~ the limit on the permissible 
extent of advertisenlent? 

Shri C. R. Pattabhl Raman: It might 
have been two or three days ;.,go. But 
'We' are not aware of this. 
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Shri Jalpal SIOCh: May I know whe-
ther these advertisements are given 
on the basis of the circulation of the 
paper or whether some other criterion 
is ado.pted? 

The Deputy MlDISter In the MInIstr7 
of Information and BroadcastiD, (Shri 
C. R. Pattabhl Raman): CiTculation 
is also kept in mind. But I may in-
form the House that in the current 
year, April, 1964 to February, 1981, 
882 Indian language papers have been 
used for display advertisements as 
against 291 in 1954-65. The propor-
tion has increased. We are takin, 
many other thing' also into conside-
ration . 

Mr. Speaker: Shri Vidya Charan 
Shukla. 
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Shri Jalpal Slqb: Are the Govern-
ment satisfied that the circulation 
figures are those given by the Audit 
Bureau of Circulation? 

Mr. Speaker: Order, order. I have 
called Shri Vidya Charan Shukla. 

8hrl Vlciya Cbal'&D Shakla: Have 
the Government taken note of the 
wide reaction of disapproval to the 
Finance Minister's proposal to impose 
certain levies on the advertisement 
and, if so, what is the Ministry of 
Information and Broadcasting going to 
do about it? Are they going to re-
present the case of the newspapers to 
the Finance Ministry or what is the 
attitude which they have taken on thIs 
matter? 

Shri C. R. Pattabhl Raman: I think 
the hon. Member is. referring to some 
rules which have been iSsued 
just now. We are keeping ourselves 
au fait with the development. 

Shrl Kandappan: The hon. Minister 
just now referred to a point that they 
are taking into consideration the 
aspect of circulation along with other 
things. What are the other things 
and what is the minimum circulation 
required? 

8hri C. R. Pattabhl Raman: Regi-
onal, for one thing. 

Shri Kandappan: What is the limit 
in respect Of circufation? 

Shri C. R. Pattabhl Raman: There 
is no limit. But I think I might give 
five or six categories: firstly, etrective 
circulation; secondly. regularIty in 
publication; thirdly, the class of 
readership; fourthly, adherence to the 
accepted standard of journalistic 
ethics; fifthly, other facton such as 
production standards, language and 
areas to be covered. 

8hr1 Hem Baraa: Have the Govern-
ment received any representation ot 

communication by way of telegrams 
on behalf of the small newspapers 
and language newspapers to the di.&-
astrous etrect that will be had by thi~ 
income-tax third amendment rule of 
1965 restricting the expenditure on 
advertisements and. if 80, what steps 
do Government Pl:opose to take to 
meet the situation? 

Sbri C. R. Pattabhl Raman: I can 
only say that we are aware of it and 
we will take it up with the sistel' 
Ministry at the proper time, 
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Shri S. C. Saman~: Is it not a &let 
that advertisement rates vary with 
English papers and also among the 
language newspapers including small 
newspapers? 

Shri C. R. Pattabhl Raman: I can 
produce the figures. I can give the 
comparative figures. 

Mr. Speaker: They may be placed 
on the Table of the House. 

Shrimati Savitri Ni&'am: How far i~ 
it correct to say that some of the 
newspapers and weeklies which in-
dulge in. yellow journalism have also 
been given advertisements from the 
Government? 

8brt C. It. Pattabhl Raman: Certain-
ly we withhold advertisements from 
such papers which ind:ulge in writings 
inimical to the basic intelrity and 
unity of the country and abo in 
obscene writings. 




